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We have hegrd the ld. cﬁunsel for the petitioner in respect
of the ingtant Ng wherein the petitiener has,pbay;d Fer a mandatery
order directing the respondents to restoré the charge of the Post Officae
to the appliegnt and not to mgke ever charge eF the Post Office to any
thlrd paety till the disposal of the[:;;;igziion and also for an order
directing the respondents to make payments of allowances to him as
EDBPM, Kishoresore month by mentﬁ and alseo te m;ké payment of his garregrs
From 23,12,97, The Oh has been fixed for admission hearing on 12,3,98,
It apears from the annsxures to the OA that this petitioner moved this
Tribunal in 0A 369 of 96 yhich was d@isposed of by a Bench of this Triw-
nal by the erder dated 11,9,96, A direction was given upon the respone
dents to Fill up the post of EDAPN in question ascardiné te the nbrmal

rules of Recruitmmnt and eonsider the case of the petitioner, if he is

provisional appeint-

ment shall not be terminated, It is the grisvance of the applicant

that although his ssrvice is not terminated charge of the Braneh Pest
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Office has been siven te ene Radhakanta Das, Oversser ef Mails. In

viey of the direction given By the earlisr Bench in the afsresaid

0A 369 of 96 we do not Find any reasen te pass any interim order as
ssught fer in the}MA. It doss not cgl 1l fer eur interference in the OA,
The apolication is rejectad. It is susmitted By the ld, counsel fer the
petitioner that he has served cepy of the OA upon the respondents,

But no one hss aspeared, Under the eircumstances ye direct the Registry
te serve natiee in respect of the 0A upen all the respondents by regis-
tered post with A/D By the date fixed and to submit z remort before the
matter is taken up fer admissisn hearing on the aforesaid dats, MA

stands disposed of.

MENBER(A)A . VIBE-CHARMAN




